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central Admlnlstratlve Trlbunal, Prlnclpal Bench

orlglnal Appllcatlon No' 2?Og of ?OO3

Newttelhi,t.hist-he?gthdayc'f-March'2004
llon'bletutr.JustlceV.S.AggarualrChalrman

Hon'ble llr. R. K. Upadhyaya, ttlember (A)

Dr, ttaghu Ra:i Singh Chauhann
n.sisi t[,ar,t. tlir'ectc,r ( E xlri bi. tion Col l )

National Mu seum, .JanPath ' ....APPllcantNew

(Bv

Delhi-l

Advocate: Shrl R. K. Singh )

VeTSUS

t.lrrlc.rn of India: through

The Secretat'Y.
Depar tmen t of Ct"tI ture.
Mi.rristry <lf Tourism and Culture'
Government of India"
Sha:stri Bharerarr, New DeIhi-l

Dr. R. D. ChoudhurY,
Director General

Nat:ir:rral Museum,
Jarrpath, New Delhi*1

.lihri K. N. Srivast.ava"
(Forner' Joirrt Secretat"y (OOC)o

Managirrg Director , ,
Kar rrat.aka Power Transmissi.orr Corprr.
Bangalore, Karnataka

4, $hri Sanjj.v MittaI,
l"-)i rector ,

Min:istrv of Tour ism and Ct'tIture,
Depar t-fitent of Ct.tl ture'
Shastri Bhawan, New DeIhi-l

(By Advocate: .9hri Raiinder Nischal )
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....Respondents

OR DER( )

Er*l."ns tle- .y - 
-s i-...lgm-rm Lgh"ellus.a

the

this

ApplicantDr.RaghurajSinghChauhanbyvirtueof
present appltcation seeks the following reliefs 'front

Triburral:

this t.d. Trlbunal may be pleas'ed t'o declare
contemplation of a c{i sciplinary proceedi ng

ag;.r1-r,st f.he Afrplic:ent' and susperrsion order'
pisseO by Respondent Nt-r.1 dated 3/9th
becember', ?.002, as iIleqaI, El^btt'rary eihd I
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assa i I the

impermi ssi. hl.

t-ear'ned cot-tnseI

c:har geshetat t ha t

malafide and

Z this Ld. Tr
Memol'arrdum d
to hold an irr
ruLe 1q of
il }egal, unl

bunal may be oleased to der:l;rre
tecJ sth FebruarY , ?.003 Prc'Posing
utry agai.nst the Applicarrt under
t.he CCS ( CCA ) Rules' I 965, ds
wfr"r1, tlntenable, arEritrarY and
arrd mav quash the same. "
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lcL, Dur i.ng t he ourse of submi.ssions, 1t was pointecl
i

bv the learned coun{el f6r official responr1ent's t'hat the
I

c1tsc;iplinary pr'oceecltr,lgs pencllnq agailst the applicant have

proceeded a Longway and presently are fixed fc'r evidence of

the appticant i.n defenr:e. L.earned counsel for the

applicarrt. orr the corrtrary, informecJ us that orre of the

witi'rc*sses of the clepar tment harie yet. to be crqss*exanrined'

Thi.s fac.,t is admittecj irr terms that after the evidenc;e h'as

coflrplete, t he appl i can t appl ied f or permission to

cross-exatnine orre 6f the wi trresses ancl that request has

been aIlowed"

for

has

the

heerr

appl j.can t- wan ted tr.r

ser ved.
,.

4. Irr face of what has been recorded above, we deem

it unrrecessary t6 express gurselves, on the merits of the

nlat Ler . Ihis, is for the 1easol that any expression of

opiniorr, at this stage, woultl irrdeed be embarrassing fc'r

either oartY.

5. h,hen the discirrl inary proceedlngs have already

gc,rre a longway which h,e have referred t.o abover i-t. is

irrrleecl rrOt appropriate t11 exercise the disclettr:n in tlte

fects of the present case to errt.ertain the applicatir:n 6rr

ii-s rrer its" The applicarrt may take all legal and fact'ual
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pleas if the need ar tses at t.he appropriat-e stage"

S.Atthisstage.thelearnedcounselforthe

applicant coptenclecl that the appl.ir:ant has unnecessarily

been kept under suspension. Keeping in view what is

recorded 6[6rve, PAl ticularly when witrresses have been

examirred. there is littte chance of tampering with the same

and the appltcant has alleady urrder gone thts agoly for

abc,n t 1*1 / 2 years. He par ticular L y ref'erred to us the

notif ication that has been issued on Z3,l2,ZAO3 arrd on the

strengt.h of the salne, urges t.hat the appl icarrt' rrecessar i Iy

has to be reinstated.

7, The notlf ication iss.ued which anrends surb-rule 5

arrd 15 whi.c;h have rrow beerr i.rrserted irr rule l0 c'f Central

civi.[ .gerrrices (classiftcati-on. conlrol arrd Appeal)

RuIes.1965 read as under:

I ,.(6) An order of suspension made or deemed tc.r

have been made under this ruJ.e shall be reviewed by

Lhe aut hc-rr l ty competen t to modif y or revr:ke the
suspension, before expi.ry of '"'inety days fr.m the
date of oider of suspension, on the recornmendation
ctf the Review L;6mmittee c6nstituted for the purpc'se
arrcl pass orrjers elther extending c,r revoking the
suspen.sion, .gubsequerrt revierers shal I be rnade

befor.e expiry of the extended period of suspensiorr.
ixtensic,n' of suspen.-rion shall not be for a period
exceeding one hunclred and eighty days at a time'

( 7 ) Notwithstanding arrythi rrg contai ned in
sub*rLl1e 5, an 61rder of suspension made or cleenred

t; have Olen made under su'b*rules (l) c')r (?) of
t-his rule shall not tre valid after a period of
ni nety tJays unless i t is extenrjed af ter review, f c-,r

a f rrrther period before the explry of ninety rJays' "

8. Perusal of the Same clearly shows that the :iaid

i'roti f icatlon woul d c;ome irrto play af t-er expir'y of 90 darys

I'rom the date of it.s. publicat.iorr i.e. 23.12.2003. It' isAV
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[her eaf ter that suh-r ule 6 and ? wh ich have rlow treen

insertetl shall come int.o force, Necessarily, the

resporrdents have to consider the case of the appllcant

within that period prescribed i.e. 90 days of coming into

forc.:e of the abovesaid notif ication. In def ault, necessary

cons.equences can ensue.

g. At this stage, the sai.d pertod has not expired.

C6nsequerrtly, 8S for the present, even this cOntentiOn need

rrot be gone into. Orr the question if the appltcant has to

be c;6n tinued under suspe6sion or not, hre direct that

r'esponderrts will conslder aIl the necessary facts and

circumstances incluclirrg continuous suspension referred to

above and pass an appropriate speaking order. 0.A. is

disposed of.

10. At this stageo learned counsel for the applicant

States that concerni ng his conti nued Suspension ' t.he

applicarrt- may tre perrri.t ted t6 fi.Ie a supplementary

represerrtati6n within a week t6 which the respondents'

counsel. has rro obiection" Allowed as frrayed.

,&
( R.K. Upadhyaya )
iierber (A )

( V.s. Aggarwal )
Chalrman
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